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tlie public 1̂ 1 til as little delay as {possible ; 
and secondly, because the Bill wl>ich hatl 
lieen introduced did not rest exclusively on 
liis o w n  authority. I t had, in some degree 
at least, the sanction of the Seleot Committee 
on the projects of Munici[)at Law ; and some 
of its cliief provisions were in accordance with 
therecoEnmendations of another Select Com­
int t tee, that, namely, on the Gas BiIU 

Of course, any suggestions that might be 
offered by Honorable Members on this occa­
sion, wodd l>e duJy considered by the f^elect 
Committee to whom the Bill might be refer­
red, and might afterwards be discussed by 
the whole Council m Committee*

With these observations, he begged to 
more the second reading of the Bill. '

The motion was carried, and the Bill read 
a second time accordingly

Mtt, CURRIE moved that the Bill be 
Teferred to a Select Committee consistii^T of 
Mr. Peacock, Mr. Eliott, Mr, Allen, Air. 
LeGeyt, and the Mover.

Agreed to.
Tiie Cbunctl at^ourned.

iS€Uurda^j J u ly  5 , 18 5 6 .

P k b s e n t  ;

The Honorabb J* A. Dorin, Vicc*P residentj m the
Chair.

Fi™, Sir J* W, Colrile, D. Eliott̂  Esq*,
IJL̂ Kxr(.-Ucncy tlio Com- C. AKoa, 

iqjinilcr-iD'Cbicf, K. CiirHo,
Hon. P, Grant:, ontt
tloa. 11, Poacockcf Hoa, Sir A, W* BulW*

MARRIAGE OF HINDOO WIDOWS,

TiiB CLERK presented a Petition of 
certain Flimloo Inhabitautsof Bengal, against 
the Bill ** to remove all h\i;al olistacles to the 
Marriage of Hindoo Widows/^

Also a Petition of Hindoo Inhabitants of 
Calcutta and the Lovrer Provinces of Bengal 
against the same Bill ^3 amended by the 
Stilect Committee.

Also a Petition of Inhabitants of Baraset 
ami its vicinity praying for the alteration of 
the Section of the same Bill relating to the 
guanlianship of the children of the deceased 
husband upon the inarria^e of Ins widow.

Mft. G R A N T moved that these Peti­
tions be printed,

Agreed to,

BENGAL MARINERS’ FUND.

Mit. PEACOCK presented the Report of 
the Select Committee oti llie Petition of the

Directors and Members of the Bengal Mari­
ners' and General Widows’ Fund Society.

Mil. PEACOCK moved the first reading 
of a Bill “ to provide for the dissolution of 
the Bengal Mariners' and General Widows’ 
Fund f^ ie ty , and the distribution of the 
Funds belonginji thereto."

He said that, in the year 1S20, a Society 
was formed for the purpose of raising a Fuiid 
to be called ** The Bengal Mariners’ and 
General Widows’ Fund," and that certain of 
the Directors aittd Members, and also of the 
pensioners on the Institutionp had recently 
applied by Petition for a Bill for winding up 
the Society» It would be in the recollection 
of the Council that the Petition was referred 
to a Select Committee. The Select Com­
mittee had presented a Report, in which 
they Tccommended that tlie Bill should bo 
read a first and second time, but that no 
further proceeding sliould be taken upon it 
by the Council until after a General Meet­
ing of the Society should have considered 
and expressed its opinioLis upon it«

He would briefly state the grounds upon 
which the Petitioners hod applied that the 
Society should be dissolved*

■

The Society had been formed for tlie 
ptUjMse of providing pensions for the wi­
dows, children; and orphans of the sub­
scribers  ̂and alM for their nominees* It waa 
to consist of three classes of subscribers— 
Nos. 1, 2j and 3—and the funds were to 
be formed by the subscriptions, and also by 
such donations as might be received from 
citaritable persons. The East India Com-' 
]>any had contributed in aid of the funds 
from, he believed, the year 1843 to the 
year 1851 ; the total amount of their contribu­
tions was R apes l,77jOOO. Of the three 
classes of subscribers which were to consti­
tute tlte Society, the first was to be called 
“ the |>crmancnt class,” and to consist of 
such persons as, on being admitted Members 
of the Institution, should |Hiy a donation or 
entrance fee of 20 Gold Mohurs, or Sicca 
Rupees 320, and also—

If under tbo age of 25 yearsj tlic sum
o f ......................................  So, lU -1.200

From 25 to 30 yean,..............  „
30 to 35 M, ..............  Ipf50
35 to 40 .....................  ,1 1^670

„  40 to 45 ......................  „  1,1)20
45to&0 ................... 2*210

„ 50 to 55 „  ..............  2,0:jO
„  55 to GO „  Tj

for each share ; and these two several suma 
were to be in lieu of all annual or other 
payments on account of the Institution,

2  E
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Tlie second class was to coiiaial of siicli 
persona as ahoultl, on being odinittcd 
Members of the Tnatitulion, ™y a donation 
or entrance fee of 10 Gold Mohurs, or Sn- 
Rs* IW, and a further sum qccordlng to the 
fallowing scale :—■

I f  nnder the age of 25 ^carSj thd m m

of ...............................Ra*
?rom 25 to 30 

30 to3&
r*

wr
M

It

35 to 40 
40 to 45 
45 to 50 
&0to55 
&5 to fiO

■j
tt
PJ
11
tt

*y
II

tr

120
\hQ
175
210
250
300
3G0
420

for the first year’s aubscnptHon in ndvaJKe, 
and ft like sum, annuoJIy in advance  ̂ on or 
before the 1st of July in each successive 
year, for each ahnre, during the life u^wn 
which the shore mi^ht be held.

The tliird ekes was to consist of such 
persons eis shonld, on being admitted 
Members of the Institution, pay a donation 
or entrance feo of 6 Gold Mohurs, or So- 
Rs, 80, and also annually

If under the Pgo of 25 years, tbe tnm
o f............... . 8a> Hs. GO 0

Ffom 25 to 30 yoan^ ....................................  75 0
,p 30 to 35 , f  .................   t t  8

35 to 40 „  ................... „  105 0
40 to 45 ...............................................  125 0
45 to 50it it

„  50 to a5 „
55 to 00

150 0 
„  180 0 
„  210 0

I t  would be observed from thiŝ  that the 
Deed made the amount of the subscriptions 
depend on the age of the persons sub^rib- 
ing, but contained no provision—and that, 
probably, was one of tlie false calculations 
on wliich the Society had been founded— 
with respect to the age of the persons who 
were to receive the pensions.

The Deed also contained the follow! [ig 
provision—
** All Annual Sabscnptiona—except the first, 
which is to be paid on admisstoa—ahalt bu paul 
in adTAJioe on or boforo the 1st d a y  »f July in 
each witi evor^ yt'ar ; and thiitt̂  if th« same 
shoU not be paid, with at the rat« of
10 per cent*, within two months of lh« dat« on 
which such pHjraout sliall rcspet-tivtfly become 
due; if the party or parties entitled to tbi? aaid 
ahtire or shanes shn!l reside  ̂on shffrCi or within 
six montha of such duy of pftymcnt, with autih 
interest aa afor«aaid, if thu party subscribing 
shall be aibaent a t St>a* or rtt any cunsidcruble 
diatant'o from Cak-utta : thoii, and In either of 
the BOid casî M, suĉ h Snbstribcr or SubatTibvrs, 
ftud tho p*?raona intended to be bcneSt^xl by 
.Boch Sub^rjption^ shall foHV'it sit rluinia what­
ever on the Pundii uf tht» mild S^-iety« awt be 
no longer con&ifi '̂red aa Subscriber or Sub- 
vcribors to, or Member or Members of* tho 
aM Inaiitution^ ’̂

3/r* Pcacpck

Wlicn the Society was originally esub- 
lisbed, It consisted of the three classes of 
subacribera which he had mentioned ; but, 
for a considerable time past, tljcre had been 
no subficriber of the second or third class* 
Every Member of those classes had either 
ceased to pay his subscription, or had died ; 
and consequentlyj there was no subscriber 
of the second or third class who was entitled 
to any benefit from the Fund* The only re­
maining persona who were interested in the 
Funds of the Society, were subscribers of 
the first class  ̂ the Pensioners who had alrea­
dy been admitted, and possibly the widows  ̂
cluldrei^ and nominees of subscribers of the 
first class^

Under the Deed  ̂no portion of the prin­
cipal of the Fund of tlie Society was to bo 
applicable to the payment of pensions* 'fhe  
entire capital was to remain untouched, and 
the pensions were to be paid solely out of 
the interest of the capital  ̂ afier fmyment of 
ell expenses, and if the interest and proceeds 
of the Fund should be insuifkient^ the 
pensions were to be reduced* I t  was 
originally intended^ and the Deed pro­
vided, that to the widows of the fir^ 
and second classes of subscribers Bu* 
pees 80 per mensem should be allowed 
during widowhood ; to the children of theM 
classos  ̂ Rupees 16 each ; and to the wi­
dows and children of the third class, half the 
above sums respectively, namely, Rupees 40 
and Rupees 8 ; and in ease of no widow, to 
children of the'first and second classca Raj pecs 
25, and of the third classj Rupees 12-8* 

There having been no accession of sub­
scribers for some years }ŵ t, and the re­
sources of the Fund having diminished^ 
there was now not sufficient to pay anything 
like the pensions which bad heeu originally 
intended. The amount of capital now re­
maining on hand was Riipeea 3,02,833* 
The aimual interest upon that sum amounted 
to Rupees 1S,U3 ; but the annual expen­
diture in payment of jiensions, and office a«d 
contingent charges was Rupees 16,S85* 
To keep the pensions within the income, 
they had been very considerably reduced on 
the 1st July 1832, in pursuance of a Reso­
lution adopted by a General Meeting of sub­
scribers. Under tlmt Resolution, the peo- 
sion to widows of the first and second 
classes, had, been reduced from Rupees 80 
per mensem, to Rupees 10 per mensem ; the 
pension to children of those classes  ̂ froni 
Rupees 10 per mensem to Rupees 3 per 
mensem; tl»e pension to orphans of the 
same classes froin|icr mensem Rupees
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Rupees 6  ; the pension to Vf'idows of 
t b  thinl class, from Kuj>eea 40  jier meiisem 
k) Kupeefl 5 ; the pension to childrcu of 
that class, from Rtij>ees 8 per mc»sem to 
Jtirpec  ̂ 2 ; and the pension to orpliatis of 
the sainc class from Kupees 12-S p^r men* 
sem to Rupees 4, at which scale the  ]>eh- 
^ons cotUinued to he paid uji to the preSrent 
tinoe. But even oa that rate they exceeded 
ll̂ e iiKome of the Society, and it had heen 
consequently resolved to redoce them from 
the 1 St Octoiler next to the following amount, 
namely, widows 7 Rupees per mouthy chiU 
dreii 1-8 and orphans 2 -8 .

The numbers of pensioner^ now on the 
FhikI was 102 widows and 51 children, of 
wliom 29 were orphans* Of the 102 wi­
dow 73 had assented to the ap]dication for 
dte di&solutioii of the Fnnd^ and only 6 had 
ilissentcd ftom i t : from the remaining 23^ 
iko answer had been received by the Society« 
TJie childreik, of course, were not compe­
tent either to assent or duacni. But of the 
orphans who were grown up, 18 hadas^nt- 
etl, ami 1 dissented : from the remaiDjng 10, 
no answer had been received^

Tlie object of (he proi>oscd dissolution 
of the Society waâ  insteid of paying the 
very small soma to which the pen^ona had 
now been reduced, and which could scarcely 
be of much heneBt in supporting the persons 
wtio received them, to divide the whole Fund 
now, rather Xhm wait until every incumbent 
upon It shouUl have died. It wns not stated 
in the deed that auy portiou of the capital was 
ever to be repaid to the subscribers ; and 
it was po$aible that tlkey, or the representa* 
tives of such of them as were deceased» 
were not legally entitled to any reftmd what­
ever. But of the 42 subscribers who were 
uow living, 33 were anxious that the Kund 
should be divided. They were anxious, 
instead of leaving these very small pensions 
to their widows and children—or, indeed  ̂
Btill smaller pensions, because a further re­
duction in the scale would be nccessary if 
the Fund were continued— to receive back 
so much of the capital as they might fairly 
be entitle<l to. It appeared to him that the 
project was a very fair and reasonable one> 
The Society had been based apparently, 
upon erroneous calculations^ and the benefits 
which were to be derived from it, no longer 
existed. Xliere was no further accession of 
subscribers to i t ; there ŵ tre no donations ; 
the East India Company had ceased to con­
tribute towards its funds ; and consequently, 
the objects for which it had been estabfislied, 
coutd uot be carried out. If its capital were

to remaiu undiftributed until all the present 
and future pensioners sliould have died, no 
living person could derive any benefit from 
the division. But if it should be distributed 
now, instead of beintr left for distribution 
hereafter amongst some unknown persons^

C ibly the representatives of persons who 
been dead for many years  ̂ for the deed 

did not oontemplate the dissolution oE the 
Society or provide ior the division of the 
capital after the whole of the pensioners 
should cease to exist— the present incum­
bents might derive some small benefit, by 
having that portion of the capital which had 
been forfeited, and did not uow beJong to any 
one, applied to iitcrease their pensions, or the 
amount which might be awarded to them in 
comnkutation of their pensions  ̂ if they should 
be willing to commute tliem.

The Select Committee had avoided ofTer- 
ing any opinion on the maimer in which the 
capital shoutd be distributed* They had 
tlieuglU it right to leave it to the Supreme 
Court lo divide it in such a way as it might 
consider just and equitable according to the 
rights of tEie parties interested in it Every 
person whom the Court might consider enti­
tled to any interest in the fuTkd would be 
allowed to sljare in it. If the Court should 
hold that the representatives of deceased sub­
scribers were entitled to any interest in tlie 
capital, their rights would be protected ; Sec­
tion V I of the Bill provided that

** In  dividing and dtstributinfr the funds of ibe 
Society, every part thereof which shall not be 
awarded by too Court to Menabere or r(?preacnt- 
ativcs of Moniberfl^ niiiy> if tli4> Court
shall think fit  ̂ be applied for the bunoftt of pen* 
slonars or persons entitled to become pensionen 
whether tht^y shall consent to commute their 
intoresta or not."

In the case of those pensioners who should 
refuse to commute their pensioris, the following 
power was given by Section IV  of the B ill:—

lu  the eases of pensioners or persons entitled 
to bocopjc pcnsumcra who shall refuse to com* 
mute their pcnsi^jntt, it sliall bo lawful for the 
Court to oE^ur a sufficient siun to be set apart 
out )̂f tho SAiit fund pn’tvwle for the due 
pQLymcnt of dw.*h punsiotia, and &lso to f^anctiou 
and give effect lo any a trra iis ‘̂‘nicnt whit^h it 
may doem just and sufficient for the future 
payment of any uncommuted pensions^ by any 
Life Insurance Company willing to undertake 
the payta^int uf such pouijions^”

By this Section, those pensioners, or per­
sons who were entitled to becomc pensiojiers, 
who might refuse to cnmrnute tliclr pension ;̂, 
would continue to receive them in the same 
manner as if the Ij III were not passed, and 
even they would be entitled to |>articipa(e in
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any benefit that might lesult to pensiomera on 
t l ie  divUiOD o f  t h e  c a p ita ] .

Whatever might be the ultimftte result of 
the Bill, he thonght that, since ao many 
Memljers and incumbents of the Society 
were of opinion that their interests would be 
promoteJ by winding up the Society and 
allowing the funds to be fairly and equitably 
distributed amongst them according to tiieir 
respective interests therein  ̂ and had ped^ 
tioned for a Bill for that purj>osej he thought 
that the Council should give effect to theit 
wishes by allomng the Bill to be read a first 
and second time, and published, Tlien^ 
every Member of the Society would have an 
opportunity of seeing its proTiaions, a Gene­
ral Meeting of all the Members would 
doubtless be called to consider them, and the 
sense of the general body regarding I he sub­
ject would be known,

Witli these obser\'ations, and without 
pledging himself to the future result of the 
Blllj he begged to move the first reading. 
The Bill was read a first time.

INDIAN NAVy,

Mft* PEACOCK moved the first read'  ̂
ing of a Bill “ to amend Act X II of 1844 * 
He said that that was an Act containing 
Articles of War for the Indian i^avy. After 
providing several Articles, it was enacted by 
the tliird Section—

P rovitliid  al&Q, th a t  n o th in g  ia  th ie  A c t c o n ­
ta in e d  sh a ll extcntl^ or b« cuji^^trucd tu (jxtend^^ 
t o  em p ow er a tiy  C flurt M artiuLto b e cgnatiLuted  
b y  v ir tu e  o f  th is  A ct to  proci?t«l to  tlnj pum sU - 
m ^ nt or tr ia l o f  a n y  oi tlio  otroncee apetiifiud in  
tb e  severttl arttciea  cuntrtlut?fl in th is  A ct, or o f  
an y  o lfon ce ivb ataoevec (otK er thiLU th t  offiiuces 
specifitid  io  the 5 th , 3 4 tb , iintl a s th  o f  tU^ foregtj- 
in g  A r t ic le s  an d  O rd ers) w lu ch  sh a ll not b tc u m -  
tn ttted  upon  tho m a in  6e[U or in  river^j
u n ly  b en ea th  th e  b r id g es  o f  l i t  sa id  r iv ers n ig b  
to tn esG a »  or a u y  h a v en , r iver, or creek  w ith in  
tb e ju r is d ic t io n o f  th e  A dm iru.ity , au d  w h ich  sh a ll 
n o t  be co m m itted  by sulOi p^jrsons a s , a t  th e  
tu n e  o f  th e  o ifen ce com in itted , sh a ll b e  in a c tu a l 
se r v ic e  an d  fnlJ p ay  in  th e  In d ia n  N a v y , ftuch 
persons only excepted and for sach oi^bncea 
vnly as are described in the 6th of the fore­
going Articloa and O rders/'

The effect of this Section was that, witli 
the eiception of the offences described in 
the three particular Articles mentioned in it, 
no oifence committed by a person belonging 
to the Indian Navy could be tried by a 
Court Martial, unless the offence should have 
been committed on the high seas, and the 
offender, at the time he committed it, siiould 
have been in actual scn-tco and m fidl pay* 

Article 5 related to spies*
Article 3^ related to niutiny, dcscrliou,

J /r, rtacoc^

or disobedience* For an offence of that na­
ture, the offender would be amenable to a 
Court Martial, whether he had offended on 
the high seas or on shore*

Article 35 provided as follows
“ If any person belonging to tho Indian 

Navy* who shall be \a  actuiH aerdcc and fall 
pay, flhall commit upon the sboro m any place 
or places out of the territories under the 
Government of tho East India Company»_aay 
of tho crimes puniahahle by these Articles 
and OrdersT the porsiiu so oifending shall ^  
liable to be tried und punished for the same in 
like manner to all intents and purposes as if 
the said crimes had been committed at aoa un 
board any of tho Ships or Vessels of tbe 
lodian Navy.”

The offences mentioned in these three 
Clauses were the only ones which were ex­
cepted from the operation of Section III* 
But AJtide 33 provided that—

 ̂ If any Superior Officer, Captain or Cofn- 
niander, or Lieutenant bclougin^r to the Indian 
Navy, shall be convicted before a Court 
Mariial of behaving in a scandalous  ̂ infamous, 
cruelp oppresaivCj yr fraudulent manner onbe- 
eomln;; the character of an Officer, he shall be 
dismissed from the Indian Navy, or suĴ t  such 
other punishment as a Court Martial shall 
deem him to deserve*"

The exception In Section I I I  did not 
apply to this Article ; and  ̂ therefore, an 
officer in tbe Indian Navy, who had been 
guilty of any scandalou î, infamous  ̂ cruel^ 
oppressive, or fraudulent conduct on shore, 
would not be amenable to a Naval Court 
Martial. This was different from the rule 
wluch prevailed with respect to offences of 
the same class in the Military Service, and 
the Government of Bombay had recently 
communicated with the Govemmentof India
oil the subject, and requested that the Act 
might be amended so as to render disgrace­
ful conduct on the part of officers in the 
Indian Navy on shore amenable to Navai 
Courts Martial. The Government of India 
considered it very reasonable and proper that 
this amendment should be made, and sug­
gested to the Government of Bombay that 
tiie object would be obtained by inserting 
the words “ ZZnV af^r the word “ 5th’’ aiul 
before the word “ 34th^ in the exception 
in Section i n .  If that were doncj e v ^  Of­
ficer in the Indian Navy would be liable to 
be tried by a Court Martial for any offence 
under Article 33, whether committed on tlio 
liigh ficas or on shore  ̂ and whether he might 
be in actual service and on full pay or not*

Tho Government of Bombay, in answer 
to tho Euggostioi* of the Government of 
India, rctp\o°tcd diai tlw Act might be amend­
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e<I m the manner proposed ; he had therefore 
pfiepared a BiJl which reciteJ that it vfaA ex­
pedient that every Buperior Officer, Captain 
Of Cotnman<leT, or Lieutenant beloTfging to the 
Indian Nary should be araeiuible to Naval 
Coarts Martial for the offences specified ui 
Article 33 of Act X II  of 184^ whether 
the same should liave been connnitted on the 
high seas or on shore ; and then enacted that 
nothiog contained in Section I I I  of that Act 
ehoukl extend to any of those ofle»ces 
committfd by any such O^oer* He could 
not think that there would be any objection 
to litis amendment of the Act, The Indian 
Nary would be disgraced by the commis­
sion of offences of this nature whetlier at 
sea or on shore* lit either case an Officer 
cemTniuitig such on ofTenee ought to be 
amenable to a Court Martial^

With these obflerx’attons  ̂ he begged to 
move the firei reading of the BilJ,

The Bill was read a first time.
PRSVHmON OF FIRES (CALCUTTA),

PEACOCK said the Council would 
recoiiecC that  ̂ sometime last year, his ]ate 
ooJ^ague Mr. Mills had brought in a BiU 

for the better regulation of buildings and for 
the more effectualJy preventing accidents by 
fire, withm the Town of Calcutta,” and that 
the BiU had been referred to a ^ lec t Com* 
mittee. Since that time, the Conservancy 
Bill had been passed, and there was a Sec- 
tioo m that which obviated tjie necessity for 
Mr* Mills* Bilk The Select Committee had 
^fdiiig jy  reported in favor of not proceed^ 
ing with the Bill ; and he begged to move 
that the Council do adopt their Eeport,. 

Agreed to.
NOTICE OF MOTION.

Mr. g r a n t  gave notice that, on Sator- 
ilay next, he ivould move that the Council 
resolve itself into a committee on the Bill “ to 
j«move ail legal obstacles to tlie marriage of 
Hindoo Widows*”

The Council adjourned.

Saturday, July 12  ̂ 1856. 
PiifiaENT:

Tbe Honoiablo J* A. Dorin, Vice--President, id
tlio Cbair,

Hon, Sir J . W. Colvilet C* All(!n, Eaq»,
lloD, J, P* Giunt^ E. Currie, Esq.,

1}. PcDcock, anil
Dt Eliutt, Esq., Hoa> Sir A. liuUor.

HINDOO POLYGAMY,

T r e  CLKRK presented two Petitions 
fram Ilindoo luhabitatUs of Burdwan oud

Nuddea praying for the abolition of Hindoo 
Polygamy.

Me* g r a n t  moved that the above 
Petitions be printed.

Agreed to.

EXECUTION OP CRIMINAL PROCJS33.

T n e  CLERK presented a Petition from 
the British Indian Association against tlie 
Bill “ to provide for the execution of Crimi­
nal process in places out of the juri^Iction 
of the authority issuing the same**’

Ma. CU RRIE moved that the Petition 
be referred to the Select Committee on the 
Bill.

Agreed to.

ARTICLES OF WAR FOR THE NATIVE
ARMY.

T he CLERK reported that he had re­
ceived, by transfer from the Secretary to the 
Government of India in the Military De­
partment, a correspondence with the Resi­
dent at HydrabaJ on the subject of amend­
ing the 101st Article of War for the Native 
Army, so as to empower the Government to 
introduce trial by European Courts Martial 
into the Hyderabad ContingenL

POLICE CHOWKEYDARS (BBNGAU)

M r. CURRIE presented the Report of 
the Select Committee on the Bill to amend 
the law relating to the appointment and 
maintenance of PollceChowkeydars in Cities  ̂
TownSj Stations; Suburbs, and Bazaars in ihe 
Presidency of Fort William in Bengal*”

LANDHOLDERS* LIABILITY IN RESPECT 
OF CERTAIN OFFENCES.

Mk, A LLEN  moved the first reading of 
a BUI “ to extend the provisions of Regulation 
VL 1810 of the Bengal Code,” which 
defines the penalties to which aemindars and 
others shall be subject for neglecting to give 
due information of robberies and for liar-̂  
boiiring robbers. He said, the object of the 
Bid waste extend the provisions of Rofrnla-' 
latjon VI, 1810 to descriptions of pro-̂  
fesiional thieves who were not Jiientioiied in 
it. The Begulatiou was a penal enact inent 
which imposed uixm laiwlholdersj umler jwiin 
of fine and imprisonment, the duty of re^ 
lorting to the Po!iec the rt?snrlj within the 
iinits of the estate or farm litld by them, of 

any docoits, cozauks, thn̂ R̂  or bndhuks, or 
of any othei de3criptioit ul prul'cs îotiul


